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Hegrd on § 7-4-08 Date of Judgement : ?‘t(‘9g/

The case wés fixed fer judgement te-day. But judgement
wes not ready té-day. The 1d.Advecate Mr. Rey, appearing on behalf
of the applicant, submits a letter dated 26~7-97 whith shows that
the order under chéllenge has been cancelled and applicant is found
eligible to:get the family pension and necessary final setflemqnt
papefs are sent te her through Sectienal'Wélfare Inspector for
necessary acfion. In view of.the aforesa}d circumstances we fihd
that the grievance has been mitigaied by the Deﬁartment. The letter
may be k ept in record. The application is disposed of in‘pursuance
of that letter dated 26-3-97 and the respondents are directed to make
payment of pensionary henefits to the applicagijgs per letter dated
26—3-97 within 3 menths from to-day. ngever; liberty is given to
the applicant to file a fresh applicatien if she is aggrieved by eny
actien on the basis of the letter dated 26~3=97 of the respondent.

Accordingly, the application is disposed of aWarding no costs,
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( D. Pyrkayastha )
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